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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ W.P.(C) 9855/2024
ASHARAM &ORs. .. Petitioners
Through:  Mr. Chirag Alakh, Adv.

VErsus

UNION OF INDIA THROUGH MINISTRY OF LAW AND
JUSTICE&ORS. .. Respondents

Through: Ms. Radhika Bishwajit Dubey,
CGSC, Ms. Gurleen Kaur Waraich, Mr.
Kritarth Upadhyay, Mr. Vivek sharma, Ms.
Khushi, Mr. Saksham Sharma, Advs.

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
% 05.08.2025

CM APPL.. 23723/2025 (for exemption)

1. Exemption allowed subject to all just exceptions.

2. The application stands disposed of.

CM APPL.. 23693/2025

3. Ms. Dubey submits that the order dated 19 July 2024 passed by

the Division Bench of this Court stands complied with, in as much as
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the amendment in Permanent Lok Adalat Rules 2003, regarding
enhancement of sitting fee of Members, conveyance allowance of
Chairman and Members and their other terms and conditions has now

been carried out, published and communicated to the petitioners.

4, In the circumstances, the petitioners seek to withdraw this

application with liberty to avail separate remedies in law if so advised.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
AUGUST 5, 2025/AT

W.P.(C) 9855/2024 Page 2 of 2

Signatu,rf'rl\lo Verified
Signed By:GU
Signing D .08.2025

12:05:47 D



		Gunn.sindwani1611@gmail.com
	2025-08-07T12:05:53+0530
	GUNN


		Gunn.sindwani1611@gmail.com
	2025-08-07T12:05:53+0530
	GUNN




